:059 !'m I.dd m u. w !

Bhrl Raghuramaiah: Sir,
lay on the Table:

Ibeg to

(1) (1) A copy of the Annual
Report of the Fertilisers and
Chemicals, Travancore
Limited, for the year 1965-
88, along with the Audite
Accounts and the comments
of the Comptroller and
Auditor General thereon,

under sub-section (1) of
section 618A Companies
Act, 1956

Review by the Government
on the working of the gbove
Company.

[Placed in Librery. See
No, LT-15/87.)

(i)

(2) (i) A copy of the Annual

Report of the Indian Drugs
and Pharmaceuticals Limi-
ted, New Delhi, for the year
1985-66 along with the Audi-
ted Accounts and the com-
ments of the Comptroller
and Auditor \Yeneral there-
on, under sub-section (1) of
section 819A of the Compa-
nies Act, 1958.

(ii) Review by the Government

on the working of the above

Company.
[Placed in Library.
No. LT-154/87.]1

See

(8) (i) A copy of the Annual
Report of the Hindustan
Organic Chemials Limi-
ted, Rasayani, for the year
1968-68 along with the

uul-&.ﬂ. !lill
w)mwmm

mmcaauun
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No, m'-mml :
1248 hre.
RE. MOTIONS FOR mmm
AND CALLING ATTENTION
NOTICES-—contd.

SrruaTion IN CarcurTrA—contd.

wte v sy Wifgn ot
wft srd A8 amr gaRk W wwr o« o
& W wiv' @ ¥ faos off o wr g
WTqT W19 Ig W% G § 1 W9 e
¥ wor q gftd 1 (wwww) | W
wq wTT 268 ¥@d 1wy w1 e
wrre afeerdt o T § mar {0y
(verwwner)

Mr. Bpeaker: It should be brid It
should not be g speech.

o T wAgT Wifgm - ww ANy
% wreft oY § @y F w0 ¥
waeqT ®7 W WY giA e
Wy & 3T |
Bhri Shashi Ranjan (Puri): When

there is no business before the House,
how can there be a point of order,

Mr, Speaker: I am mysclf not hoppy.
Still, when a senior leader like Dr.
Lohia wants to raise a point. . .. (Inter-
ruptions)

o Gn wige wifgar ;o
Wy ay gt e et srededt iy oW
5 @ ) w9 A ey F S WY
gfal, 268 & 3w
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]
wre oy sitge Wiy :  www |
wnew, agt TT AT sqwear ¥ wer oY
oY | Tt ol e & Ea ¥
¥ AT Y T ST gwr g

Mr. Speaker: But that
long ago.

o T wge Wfgmr @ wrR
o o g ot @1 & wod oy g
' § fis oy wre sqrr ¥y v B

Mr. Bpeaker: After that subject we
had Papers laid on the Table. Even
that is over. Therefore, it cannot be
made now. Now I call Shri Virendra

was over

e W Wiy Wfgm - arw
256 ¥ o dfwrr @Y | (swwwmr)

off wy fomd ©  sqEEqy W T
FE w1 per wfawrc §
Mr, Speaker: Not at this stage. We
have passed over that subject. Even

Papers to be laid on the Table are
over. I now call Shri Virendra Shah.

To T g Wfgar : wheary
W 8T 256 | ¥EwR ¥ oY @

e W g =g we
W G W WP 4T ) W I g
WA T W G T | W\ W I
q¥ & g AWTA ¥ ST
W7 I¥ ¥ ¥t g W g )

waw g TR, WY )

o T Wy W A R
wEEFvmww s RE fs
wrer g ¥fer dgardt v v oy
g feemd aw wud e ox Wy
m i g8 7w whgy

on the Table

Mr, Bpeaker: Now that topic ia
over. Shri Virendra Shah.

1248 hrs.
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Shri Virendry Kumar Shah (Juna-
gadh): 8ir, I want to raise a matter
under rule 377, if you will permit me.
Yesterday, when the hon. Member
from Monghyr was reading s document
in the House, another hon. Member
requested that he may be allowed to
lay that document on the Table Subse.
quently, another hon Member, I think
it was the hon. Member from Kanpur,
raised a point of order under rule 368
(1), requesting your ruling on the
point that 1f the hon. Member from
Monghyr was willing to duly guthenti-
cate the document it may be allowed
to be laid on the Table The hon.
Member from Monghyr was willing to
duly authenticate it 1 reguest that
a ruling may be ziven on this point of
order because I submit that it is in
the paramount interest of parliamen-
tary procedure and practice.

Mr., Bpeaker: T lo not think it is
proper that merely because one hom.
Member has read something I should
ask him or allow him to lay it on the
Table of the House. Yesterday, when
a reguest was made by an hon. Mem-
ber that the letter from which Shri
Madhu Limaye read out an extract
may be laid on the Table of the House,
I did not permit it. Rule 360 does
not give a member a right to lay a
paper on the Table of the House auto-
matically as he may desire. This rule
is clear; it only lays down a condition

‘that when the Chair has permitted a

Member to lay a paper on the Table,
he shall have to authenticate it, as
required by rule 368(1). Further, i
will be observed from rule 369(2)
that after a paper is laid on the Table
it becomes public, So, the Epeaker has
to be careful when using his discretion
to allow q paper to be laid on the
Table.

Therafore I cannot allow any paper
read to be laid on the Tab'e. Because
the Member is prepared to authenti-



